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NATIONAL AUtO FESTIVAL PAID Shri P. ft. M l ;  I introduce the
HOLIDAYS HILL* BilL

Shri Kediyaa (Quilon—Reserved—
flch. Castes): I beg to move for leave to 
introduce a Bill to introduce a uniform 
system of national and festival paid 
IwUdays for all industrial workers.

Mr. Deputy-Speaker: The question 
Is:

“That leave be granted to 
introduce a Bill to introduce a 
uniform system of national and 
festival paid holidays for all in­
dustrial workers.”

The motion was adapted.
Start Kodly&n: I introduce the Bill.

CODE OF CIVIL PROCEDURE 
(AMENDMENT) BILL*

Shri P. R. Patel (Mehsana): I beg 
to move for leave to introduce a Bill 
further to amend the Code of Civil 
Procedure, 1908.

Mr. Deputy Speaker: The question 
Is:

“That leave be granted to intro­
duce a Bill further to amend the 
Code of Civil Procedure, 1908.”

The motion toas adopted.

Shri P. R. Patel: I introduce the 
Bill.

INDIAN ARMS (AMENDMENT) 
BILL*

Shri P. R. Patel (Mehsana'): I beg 
to move for leave to introduce a Bill 
further to amend the Indian Arms 
Act, 1878.

Mr. Depvty-Speaker: The question
is:

'That leave be granted to intro­
duce a Bill further to amend the 
Indian Anns Act, 1878.”

The motion was adopted.

CODE OF CIVIL PROCEDURE 
(AMENDMENT) BILL*

Mr. Deputy -Speaker: The question
is:

“That leave be granted to in­
troduce a Bill further to amend 
the Code of Civil procedure 1908.”

The motion was adopted.

Wo mo fpTTt : *  fW W
want ? i

PARLIAMENT LIBRARY BILL*

Shri D. C. Shanna (Gurdaspur): I 
beg to move for leave to introduce a 
Bill to provide for building up an up- 
to-date and comprehensive Library 
for Parliament 

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro­
duce a Bill to provide for build­
ing up an up-to-date and com­
prehensive Library for Parlia­
ment.”

The motion was adopted.

Shri D. C. Shanna: I introduce the 
BilL

CHILD MARRIAGE RESTRAINT 
(AMENDMENT) BILL*

Shri D. C. Shanna (Gurdaspur): I  
beg to move for leave to introduce a 
Bill further to amend the Child Marri­
age Restraint Act, 1929.
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